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IA NO.233/2023 & 1A NO.246/2023 IN CP (1B) No.112/ALD/2022

CORAM:
1. SHRI PRAVEEN GUPTA,
HON’BLE MEMBER (JUDICIAL)

2. SHRI ASHISH VERMA,
HON’BLE MEMBER (TECHNICAL)
Date of Order: 13" October, 2023
Attendance-Cum-Order Sheet of the Hearing

NAME OF THE COMPANY PRADEEP SHARMA & ORS VI/S
SUNSHINE TRADETOWER PVT
LTD
UNDER SECTION 71BC
COUNSEL APPEARED THROUGH PHYSICAL/ VIRTUAL HEARING:
Sh. Mansij Arya, Adv. : For the Financial Creditor
& Res. in 1A N0.233/2023
Sh. Siddharth Singhal, Adv. : For the Corporate Debtor,

Applicant in 1A N0.233/2023
& Res. in |A N0.246/2023

Sh. Akhilesh Kumar Maurya, Adv. : For the Applicant in IA No.246/2023
ORDER

1A NO.233/2023

Ld. Counsels representing the parties are present through VC.

1. This application has been filed on behalf of the Corporate Debtor U/s 65 of the
Code.

2. Ld. Counsel representing the Financial Creditor states that he has received the copy
of the rejoinder filed by the Applicant/ Corporate Debtor, however, he has not been

able to access the same.

3. Ld. Counsel representing the Applicant/ Corporate Debtor seeks and is granted one

week time to supply the copy of the same to the non-applicant/ respondent.
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4, Let the matter to come up for further hearing on 23 November, 2023 along with
main CP.

1A NO.246/2023

1. This application has been filed on behalf of Applicant No.13 in the main CP (IB)
No0.112/ALD/2022 for withdrawal from the present proceedings initiated U/s 7 of
the Code.

2. The application is supported by an affidavit.

3. Let notice be issued to the Ld. Counsels representing the Applicants/Financial
Creditor as well as Corporate Debtor, who accept notice and also make statements
that they have no objection, if the present applicant no.13 is permitted to be
withdrawn from the present proceedings.

4. In view of the averments made in the application supported by an affidavit as well
as the no objections made by the Ld. Counsels representing the
Applicants/Financial Creditor as well as Corporate Debtor, the application is
allowed and the main petition is dismissed as withdrawn qua applicant no.13.

5. Ordered accordingly. Registry to amend the Memo of Parties.

6. 1A N0.246/2023 stands disposed off.

-Sd- -Sd-

(Ashish Verma) (Praveen Gupta)

Member (Technical) Member (Judicial)

13 October, 2023

Kavya Prakash Srivastava
(Stenographer)
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